BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 304/2019

M. Haridasan & Ors Applicant (s)

Versus

State of Kerala Respondent(s)

REPORT FILED BY THE ENVIRONMENTAL ENGINEER, KERALA
STATE POLLUTION CONTROL BOARD, DISTRICT OFFICE, PALAKKAD IN

ORIGINAL APPLICATION No. 304/2019
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Original Application No. 304/2019

M. Haridasan & Ors Applicant (s)

Versus

State of Kerala Respondent(s)

| S No. | Particulars Page No.
.1 Report filed by this respondent

2 Annexure PCB-{a) - True copy of the Environmental
{ Clearance issued to Quarry owned by Biju Alias Varghese P.K -
I 3 Annexure PCB (b) - True copy of the Consent to Operate
{ issued to Quarry owned by Biju Alias Varghese P.K
£4 Annexure PCB (c) - True copy of the Letter No.
|
|

PSHC/PCB/2019-20/1722 dated 24.06.2019 of Palakkad Small
Hydro Company Limited.
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PRINCIPAL BENCH, NEW DELHI

Original Application No. 304/2019

M. Haridasan & Ors Applicant (s)

State of Kerala Respondent(s)

I, Knshnan MIN., S/o0 M S Narayanan, aged 41 years, am the Environmental
Engineer, Kerala State Pollution Control Board, District Office, Palakkad, do hereby
solemnly affirm and state as follows:

1. Tam conversant with the facts of the case.

2 lam duly authorized to file report in the above case.

3. The Honourable NGT had ordered on 06052019 that the Kerala State Pollution
} Control Board and District Collector should submit a factual and action taken report in
| the matter in the OA.
| 4. The District Collector designated a team of experts from the Board, Department of
Mining and Geology and Groundwater Department to visit the site and prepare a
report. Consequently the team of experts visited the site and prepared a join-report.
This report is based on the joint-inspection and findings. -
. The proposed site of quarrying mentioned in the qﬂhﬁ-mm by Boare
Officials on 17.06.2019. Initially the oomphm qus
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has obtained Envionmental Clearance from District Frvironmental  mpact
Assessment Authority, Palakkad Copy of the Environmental Clearance 18 enclosed
herewith and marked as Annexure PCB~(a). Kerala State Pollution Control Board has
granted Consent to Operate also. Copy of the Consent to Operate is enclosed herewith
and marked as Annexure PCB-(b). The quarry is located more than S0 meftres away
from residences, public roads, etc. and the proponent has proposed adequate
arrangements for operating the quarry without creating any environmental pollution.
As of now, the quarry has not started operation. Any instance of pollution could be
assessed after the commencement of quarrying only

7. To know the details of the hydro electric project, Palakkad Small Hydro Company
Limited, who are the proponents of the hydro-clectric project was contacted. They
were given the latitude and longitude of the proposed quarry of Biju ahas Varghese P
K. They provided the details of the project including location details of weir and
power house, the main two structures vide letter number PSHC/PCB2019-2011722
dated 24-6-19. Copy of the letter is enclosed herewith and marked as Annexure
PCB~(c). 1t could be seen from the letter mentioned above that the mimmum distances
from the quarry to the weir and power house are respectively 794 85m and 834 96m.
Board has no guidelines regarding minimum distance required from quarry to such
structures other than the common distance criteria of 50 metres needed from gquarry o
any residence, road, water body, etc.

8. Board had issued Consent to Operate to the Quarry owned by Biju Alias Varghese P K
since the proposed site had satisfied the norms of the Board. The allegations raised by
the complaints are not concerned with air pollution and water pollution directly
generating from the proposed quarrying. The Environmental Clearance and the
Consent to Operate are granted with conditions adequate to contain such air and water ,
pollution during quarrying. The Department of Mining and Geology has been
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A;nmxun PCB (b) — True copy of the C. ﬁonllnt to

| issued to Quarry owned by Biju Allas Varghese P.K o o
Annexure PCB () - True copy of the Letter W' |
 PSHC/PCB/2019-20/1722 dated 24.06.2019 of Palakkad Small |

'Hydro Company Limited.
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Procvedings of the Davirwr Eavireament Impact Assessment Authorin

‘ Pabikkad
I'resent: D-Batamuralt JAS. Chairman, Asit K Yusuf 1AS Member Seeretary.
Narendranath V IFS, Member

Sub. Environmental Clearance for the buikimg stone quarmy project in Re Survey Number Wiptof }4 :‘
Kli‘zbkhm!xty-ll Village of Alathur Taluk. Palakkad District by Seic By alias m’-‘& g _* .

Parakkal House, Koranchira PO, Palakkad distriet - FC Gramed- Orders issued.

*
-

District Environment Impact Assesment Authority, Palakkad
EC No. DIAKLPL28201S Mm

o e
Reft 1 No SO I9E) di: 00116 of MoEF Government of Indis.
2. LeNo. LRG 5-201637766/9 di: 17/0672016. of District Collector.
. Lt No 4195EC22015 SEIAA i 10062016, 19072016 of SEI 3
4 Online application fled by Sri. Biju alias Varghese.PK, Parakkal House,

Koranchira P.0. Palakkad district, :

3. Minutes of the 22 meeting of DEAC held on 15092018.
6. Minutes of the 13* meeting of DEIAA held on 19112018 hxey

ENVIRONMENTAL CLEARANCE NO. DIAKL/PL282018 .

Sri. Biju alias Varghese.P.X. Parakkal House, Koranchira PO, Palak}
his application received on 12/06°2018 has sought Environmental Clearance under

2006 for the quarry project in Re.Survey Number 303/pt of Kizhak!
Taluk. Palakkad District for an area of 2.3087 Hectares. The project comes w
Activity 1(a), (i) as per the Schedule of EIA Nog (since it is below 5

per O.M No. L-11011/472201 1-1A.11(MM) dated 18th 2012 of Min
Forests. It is further ; v May 2012 of Ministry of

cacgorized as Category B2 as per the O.M. No. 1-13012/12/
dated 24.12.2013 of Ministry of Environment and Forests, since the area of the pro
hmnOdnrda_tihofﬂmpmjmmasmﬁer: gl

OCT) -1 v

I Location sym/dmm,'hhk/ Re.Suney Nu k'w‘”“"‘,‘r'"*.,f-.-_
GPS co- ordinates i T L ET

L / e

I P L et M
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Proneness of the arca fon _here v oo likelhood of any landshide @ an Sage
landslides
Significant land disturbance Fhe final prt slope will not e hept at an angle steeper than 45

resulting m crosion. subsidence whnch is non Hikely w0 cause any problem i respeet 10 the skope

& instability stabihity

Top soil, overburden erc I'he 1op soil of about 19100 M 15 generated as ihe working s
done n hard exposed charnockite benches and shall be stacked o
a designated location. Controlled and cushion blasting would lead
10 less generation of waste

AIR
Air qmlity meeting The existing air quality in core zone 15 not likely 10 have
requirements considerable impact due 1o small scale quarrying. The

environmental measures (0 control air pollution shall be
undertaken so that pollution scenario shall be marginal and

4 | mslgm_ﬁcam "
Noise level meeting The ambient noise level will be higher due to drilling. blasting
requirements and hauling equipments and these probable noise levels within the

permissible limits and will not cause much harm 1o the persons at
~working site by adopting suitable control measures.

Likely emissions affecting ~ No
hcmirqnmqnl
T, T ENERGY
Energy required All quarry activities shall be carried out using deisel operated

~machineries like compressor operated drills, tippers and trucks.
There will not be any electric power requirement for the project.

BIO DIVERSITY

- —————

Prescncé o}’any 7enid;mge;e‘d> i No .
species o red listed category :
Loss of native species and No ' e ,
genetic diversity

Likely displacement of fauna

Faunatbutxdinll\emmmh_lfimoi—* <
e . € 00 endangered or rare species of animal i e et LS
Any introduction of alien/ ‘No i - e

v iy
pyse - Al = Se B
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GENERAL
Docs 1 have eco restoration Ax the entoe lease hold 1s rocky and afier the excavalion & may
Programmes not support any vegetation. 0 4422 Ha sres carmmried tor ssfety

harrict shall be used for green bell development by plaating 1830
local species saplngs where top soil is present.

Sufliciency of parking spaces’”  The existing transport facility will be mhsd for the proposed

traflic management project. The proposed project does not nvolve any closure or
diversion of existing transport routes.

Litigation’ court cases, if any,  No

against the project (provide
detals)
' Right & nature of ownership of Private land
A tand :
| Is the property forest land/govi. Non forest private land
‘ Land own land - : .
Details of Authorised signatory ' Sri. Biju alias Varghese P.K.
Parakkal House.
- Koranchira P.O.
) | Pa[nl;kad dislriq
‘ Details of NABET approved €. Balaraman
| EIA consultant organisation  Paliam. Peoli Road.
: e -Kacheripadi, Kochi.
04 _ \ M _ }DMG/KERAL_A!RQP:H.QOI? .
. Field visit to the quamry project site of Sri. Biju alias Varghese.PK, Parakkal F
Koranchira PO, Palakkad district was carried out on 14092018 by the committee <rs

DEAC, Palakkad comprising Sri. SajeevanK.K. Sri. Sudarsan V and Sri Kri
proponent with his representatives was present at the time of site visit. =
The project s located in Re Survey Number 303/pt of Kizhakkancery-II Village of Ala
Taluk. Palakkad District. The quarrying lease area of 2.3087 Ha of land occupies an already.

out quarry in the northern side and rocks are exposed in rest
geographically falls in latitude N 10° 31" 0.40° N to 10° 31° 7.12" and longitude
10 7929%9?’.%0%%19%%&1
found flowing towards the western direction in the norther :

STITEREIMETY IS AT TS LNCHFSFTRELI D AT
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the gusry sperarions may he i o vibed with gers o e

Runed on i aoveral] vulyation of the site |

el suh]ec! to the (oflowing sp e conditinns
The flow of seavonal stream seen the narthern side of the applid ares showls oon e

distirbed during cowrse of muang |
Quarrying shouid be pracriced by henching sysiem as mentioned m the approved ming

2

3 :[a:wlxnm shall be appomied 1o control direct wﬁ“#ﬂ -

i wrﬂwlhqwmhMHadw-r, T

5 rolle MMMWdWMhMﬂ* iy time

6 Muummuﬁm.mwx o finimg
Lease area excluding the rocky area. along rodds, dumps and non miner .

area by planting suitable native species in consultation with the local DFO- Agriculture

Department.
= The drains showld be regularly desilied and maintained proper!y
N Fencing must be maimanied properly all around the lease area
U Appropriate sign boards should be displayed
10. The blasting time must be displayed and swrictly adhered to.
11 Dust suppression mechanism must be in place
l).MmdwUmmmﬁrdanﬂkM -
13 Ever green types of plants like Nelli, Kattadi Bamboo, Tamarind shall be gro e
dust and sound emission from the quarry. A = A
14. The amchnMumﬂyatbddMMMﬂ sion
ﬂm&gﬂdnmmﬁlwhmﬂnrdnﬂmm :

The proponent Sri. Biju alias Varghese PK, Parakkal House. Koran
Palakkad district has remitted the processing charge of Rs. 1.00.000 - (Rupees
Only) as per Chalzn No. KL002752846201819M di: 14062018, Sub T
online processing fee for Environmental Clearance in the name of O'o.Me
DEIAA, Palakkad (Head of Account-1425-00-501-99). Also the ot nOU
activities (of 5 years) is Rs. 15,50,000- (Rupees Fificen lakhs and fifty tho
which needs to be redrafted. An atlidavit has been filed to the effect that the
functioned since 06/122016. -

The Clearance issued will also be subject 1o full and effective
the undertakings given in the application form. mitigation measures i
Managemant Plan in Chapter 11 of the Mining Plan and the m:
progressive mine closure plan as submitted with the conditions anx
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s Iachy avonrdad 6 S B
horanchira nakkad district for the uading  sione
uarry project has ing an exten of 13087 Hovtares of fand @ Re.Sunvey Number M3 pt ol
] i Talek, Palahkad Distrct. 1O will hecome opetatona)

yarchese PR Pammkha!” House
i hakkanchers-J1 Viliage of Al
oty after fulfillment of ali the pre- muning conditions

Compliance of the conditwns herein will be moanored by the Geologist. Palakhad.
Necessary assistance for entry and inspection should be provided iy the progect proponent
and lbmuhmmﬁmﬂnﬂcdhyhﬁﬂholbuﬂ'hwﬂw
monoring Instances of violation if any shall be reported 1o the District Collector, Palakkad
uwuﬂmMMMWHWWMMWMMMnMMMWMNNMj)
637 (F) dated 287022014 of the Ministry of Environment and Forest, Government of India.

Sri. Biju alias Varghese.PX. Parakkal House, Koranchira PO, Palakkad district.

The Chairman, DEIAA & District Collector, Palakkad.

The chairman, SEIAA

The Chairman, DEAC & Irrigation Engineer, Palakkad.

The Tahsildar, Alathur.

Geologist, Palakkad.

. Village Officer, Kizhakkanchery-I1

Divisional Forest Officer, Palakkad(Member of DEIAA) .
. Dr. AV. Santhoshkumar, Professor. Kerala Agricultural University (Expent

Copy t0:

S, - W

e el
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1. GENERAL ‘
11 ¥ ﬁ\is "'“‘egfdled consent is granted subject to the power of the Board to withdraw consent, review and make
variation 1n or revoke all or any of the conditions as the Board deems fit.
| 1 [vaumrmmy 28/11/2023 '
‘ 2 Name and Address of QUARRY OWNED BY BIJU ALIAS VARGHESE
the establishment P.K. PARAKKAL HOUSE KORANCHIRA P.O.
678684
3 Communication Telephone :91-9447512693
Fax :- |
E-mail:tclpcbe@gmail.com |
4 Occupier Details BUU ALIAS VARGHESE PK. , i
PARAKKAL HOUSE , ‘
KORANCHIRA P.O. ,
PIN-9447512693
5 |Local Body KIZHAKKANCHERY
6 Survey Number 303/PT
7 Village KIZHAKKANCHERY II
8 Taluk ALATHUR
9 District PALAKKAD
10 Capilal Investment(Rs in Lakhs) Rs.98/- in lakhs
11 Scale Small
12 |{Category RED
13 Annual fee(Rs) Rs.22000/-
| Total Fee remitted(Rs) Rs.121000/-
14 RAW MATERIAL PRODUCTS
BLACK STONE @350 Metric Tonnes Quarrying in 2.3087 Hecters to produce black stone
rubble @ 350 Metric Tonne.
15 Total Power Required (HP) NA

2. CONDITIONS AS PER
The Water(Prevention and Control of Pollution)Act, 1974

21 In case of generation of trade effluent from the industry, effluent treatment system consisting of
treatment units having adequate capacity established as per the Integrated Consent to Establish issued
shall be operational at all times during which the industry is functional. Additional facilities required, if
any, to achieve the standards laid down by the Board w/s 17(1) (g) of the Water Act shall also be made
along with.

; 22 Water consumption: 250 /D
2:3 Effluent generation:
24

The characteristics of effluent after treatment shall confirm to the following tolerance limits:
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Characteristics Unit Tolerance Limit
Scwage _ | Trade EMuent
f" 25 Mode of disposal of treated efMuent:
3. CONDITIONS AS PER
The Air(Prevention and Control of Pollution)Act, 1981
‘ N Adequate air pollution control measures shall be operational at all times during the f“"‘“““::z o
‘ industry. Additional facilities required, if any, to achieve the standards laid down by the s
\ also be made along with. ‘
x : ipmen
| Stack | Sources of Emission Emission Stack Height above Control Equipment
] No. Rate(Nm3/Hr)
Ground Roof Level
Level
32 Emission characteristics shall not exceed the following:
l?.No. | Parameter anmMilmdlﬁk s (mg/Nm3) J

4. CONDITIONS AS PER

] The Environment (Protection) Act, 1986.
g& 4] The operation of the industry shall be strictly in compliance with the provisions of the Noise Pollution
} (Regulation and Control) Rules 2000.
42 Used lead acid batteries shall be disposed of as per the Batteries (Management and Handling) Rules,
2001
43 Hazardous waste generated, if any, shall be handled as per the Hazardous and Other Wastes
L (Management and Transboundary Movement) Rules, 2016.
i 431 Activities for which Authorisation is granted
B
12 Collection transport
i Reception Storage
Treatment Reprocessing/Disposal
432 Type, quantity and mode of storage/collection/disposal of hazardous wastes shall be as follows:
| SLNo. Hazardous Waste rScheduIe Category IQuandty Tonne/year J ‘
Mode of
Storage [ Disposal
44 E-waste shall be disposed off safely as per the E-Waste (Management)Rules, 2016.

Krishnan M.N
nvironmental Engineer t
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S.l..Tbis ?nlcgrnlchmsmuoOpq-.u- s granied subject to the power of the Board to review and make
variation in all or any of the conditions laid hereunder.

5. SPECIFIC CONDITIONS

3-2. This integrated consent, unless withdrawn earlier and subject to condition No.S. 1 shall be valid up to

28.11.2023. In case the operation of the Industrial plant is to be continued thereafter, application for renewal
of the consent is 10 be made before 28.09.2023,

5.3 Any change n particulars furnished in the application and/or in the identity of the occupier/authorized
agent 1s 10 be intimated to the Board forthwith.

S 4 The applicant shall comply with all instructions that the Board may issue from time o time regarding
prevention and control of air, water, land and sound pollution.

5.5 The quarry should not be operated between 6:00 PM and 6:00 AM.

5.6. Noise measured 1 m outside the boundary of the premises shall not exceed the limit specified for the
area under the Ambient Air Quality Standards in respect of noise.

5.7. The concentration of particulate matter PM 10 and PM 2.5 at the boundary of the premise shall not
exceed 100 microgram per cubic metre and 60 microgram per cubic metre respectively.

5 8. Permanent fence made of wire mesh shall be provided and maintained along the boundary of the
approved quarry area.

5.9. There shall be a minimum distance of 50 m from the boundary of the quarry to the nearest residence,
places of worship, railway line, bridge, water body, public building and public road having vehicular traffic.

5.10. The applicant shall put up a 6 ft. x 4 ft. signboard near entrance to the quarry for displaying the name
of the quarry and owner, production details and time of the day when blasting is permitted to be undertaken.

5.11. Location and extent of quarry shall be as per the approved site plan attached.

5.12. After completion of quarrying, the land may be reclaimed as per the mining plan approved by the
Department of Mining and Geology. SI.No. Hazardous Waste Schedule Category Quantity Tonne/ycar
Mode of Storage Disposal 4.4 E-waste shall be disposed off safely as per the E-Waste (Management)Rules,
2016. Page5

5.13. Quarrying operations shall be started only after obtaining the all the statutory clearances required,
which shall be valid throughout the period of operations.




Cngpradly wgrond oy KOFSRAN ¥ &
KRISHNANMN (s riss v

DATE 19122018 SIGNATURE & SEAL OF ISSUING AUTHORITY
ENVIRONMENTAL ENGINEER |

g
3

“ “

BUU ALIAS VARGHESE PK. . .
PARAKKAL HOUSE ,

KORANCHIRA PO |

PIN-67N084

l.mmwhu-nlhhgﬂynld-wh“fmu”

2 For venfywg this document please go to krocmms.mic.in and search using date of issee/name of the ‘ "‘1
unit Application Number wn “Consent Granted Applications™ H-kh&*dhuﬁw
Management and Monitonng System.
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The serial digta
M distance between Power house location:10.512347,76.485208andProposed
Wﬁ 1:10°310.40"N 76°2929.29.21°E is approximately 834,96m,

Mmmm 76°29'29.34.97"Eis approximately1106.69m

Re. Survey Number 119/31/ptof Kizhekkenchery- | village of |
AlathurTaluk, Palakkad district.

10.5146337,76.4844802
+380.00 J

The aerial distance between Weir site location:10.5146337,76.4844802 and Proposed
QuarryCoordinate 1: 10°31'0.40"N 76°29'29.29.21"E is approximately 794.85m,

Coordinate 2: 10°31'7.12"N 76°29'29.34.97"Eis approximately 1037.32m.

NB : The above aerial distance is calculated using distance calculator from https:/gps-
coordinates.org and the above coordinates are obtained usingGoogle maps.

alimomewIes,

-
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